
217 Written Answers BHADRA 4, 1913 (SAKA) Written Answers 218 

. STATEMENT m 
Details of Category-wise .~chemes vet to be completed under the Ganga Action Plan 

Sl. 
No. 

Category of Schemes No. of schemes State-wise 

Uttar Bihar U'est Total 
Pradesh Bengal 

Interception & diversion of 
sewage. 

2 Sewage Treatment Plants 

3 Low Cost Sanitation . 
4 Electric Crematoria 

5 River Front Facilities 

6 Others 

Total 

fTrr.nslation l 
Nodal Centres 

4418. DR. LAXMINARAYAN 
PANDEYA: Will the Minister of 
HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a} the names of the States where 
Nodal Centres have been set up: and 

(b) the details of the functions of 
~;uch centres? 

THE MINISTER OF HUM AN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH): (a) and 
(b) Twenty-one Nodal Centres are 
established under the scheme of 
National Technical Manpower Infor-
mation System (NTMIS) · which was 
started by the Government of India 
in 1983 for estimation of demand and 
supply of technical manpower. assess-
ment of anticipated gaps. collection 
and analvsis of data to match the 
job reouirements with facilities for 
educ:1tion and training. making fore-
cast about the snecialised areas l\nd 
fields reauiring ur~ent attention and 
for perfonning other related func-
tions. 

10 4 22 36 

7 7 14 28 
3 0 I 4 

2 3 4 9 
2 0 3 5 
6 0 7 

30 14 45 89 

The Nodal Centres are in operation 
in the States of Andhra Pradesh, Aru-
nachal Pradesh, Assam. Bihar, Guia-
rat. Jammu and Kashmir, Kamataka. 
Kerala. Madhya Pradesh, Maharash-
tra, Orissa, Pu!1j:lb, Rajasthan 
Tamil Nadu Uttar Pradesh. West Ben-
gal and Union Territory of Delhi. 

The functions of the Nodal Centres 
are to collect data from engineering 
colleges. polytechnics. post graduates 
and ~employing agencies. This data 
is set out in State-wise tabular-form I 
renorts for analytical studies and for 
responding to queries on the subje<:t. 
~'odal Centres a1so transfer data to 
the Lead Centre in Delhi and ex-
change information among themselves. 

[English] 

Government ae<'ommo~ation to state 
employees 

4419 DR. LAXMINARAY AN 
PA NTIEY A· Will th" Minister of 
URBA"'J DEVELOPMENT be plea-
sed to state: 

(a) whether there is a recioroca] 
arraneement between the Govern-
ment ·and the States regarding allot-



219 W'ritten Answers AUGUST 26, 1991 Written Answers 220 

ment of residential accommodation to 
their respective employees posted in 
the States and at the Centre; 

(b) if so, the number of houses 
allotted by the Central Government 
in Delhi to each State; and 

(c) the criteria for the allotment of 
such houses to the States and the 
basis on which quota of each State 
for various types of houses is fixed? 

THE MINISTER OF STATE IN 
THE MINISTRY OF URBAN 
DEVELOPMENT (SHRI M. ARU-
NACHALAM): (a) Yes, Sir. 

(b) The information is being col-
lected and will be laid on the Table 
of the Sabha. 

(c) The Government of India and 
the State Governments have entered 
into reciprocal arrangement in respect 
of provision of residential accommo-
dation to each other's employees. 
Since the State Governments make 
available accommodation in some 
cities in their States to Central Gov-
ernment officials posted in such .::ities. 
the State Governments' staff p()Sted 
in Delhi have been allowed a quota 
of not more than 5 units for allotment 
on payment of normal licence fee. 
However, where the allotments in ex-
cess of 5 were made before 24th Oc-
tober, 1985, the allotments have be~n 
allowed to continue. The present 
criteria in this regard has been based 
on the need for re~tricting allotment 
of )!eneral pool accommodation to in-
eligible individuals I organisations to 
the minimum on account of acute 
shortage of accommodation in the 
general pool. 

Take over of CRIY, CCRYN and 
Vishwayatan Y ogashram 

4420. SHRI ARJUN SINGH Y A-
DA V: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleas-
ed to state: 

(a) whether the Government pro-
pose to take over the Central Re-
search Institute for Yoga (CRIY}, 
Central Council for Research in Yoga 
and Naturopathy (CCRYN) and 
Vishwayatan Yogashram; 

(b) if so, the details thereof; and 

(c) if not, the reasons for delay in 
taking over of these institutions? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI-
MA TI D. K. THARA DEVI SID-
DHARTHA): (a) to (c) There is no 
proposal to take over the manage-
ment of Central Council for Research 
in Yoga and Naturopathy. How-
ever, regarding the other two institu-
tions several alternatives are under 
consideration of the Government. 

[Translation] 

C.G.H.S. Dispensaries in Ambala 

4421. SHRI RAM PRAKASH 
CHAUDHARY: Will the Mini.>ter 
of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) whether there is shortage of 
C.G.H.S. dispensaries in Ambala for 
the benefit of the Central Government 
employees; and 

(b} if so, the action taken by the 
Union Government to open more 
~uch dispensaries at that city? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRl-
MA TI D. K. THARA DEVI SID-
DHARTHA): (a) The Central 
Government Health Scheme has not 
been extended to Ambala. 

(b) CGHS is extended to only 
those cities which have a concentra-
tion of more than 7500 Central Govt. 
employees/pensioners. Ambata does 
not fulfil this criterion. 




